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The following -Act of the Tamil Nadu Leglslawlve Agsembly received the
assent of the Governor on the 10th July 1992 and is hereby" pubhshcd‘ fop

A'n Act to pr

ACT No. © oi= 1992
R L.h}

omde for the establzshnwnt of a State C'mmcil fc;r Hwim' Educaﬁoa_-

in the State of Tamil Nadu and for matters connected therewztlu tmd
ircudental thereto. |

WHEREAS

[IRF IORN EN 5

the Na'aonai Pohcy of Edﬁeatlon, 1986 of the Govemnlert 6'% ‘

India contains recommendations that Staté’level planning.and: co-ordination 6.
higher cducatxon) shaﬂl be done through the State Counclls for ngher ‘Edu. -

cation ;

!!ND WHI!L"REAS the Un1vers1ty Grants Commlsslon constltuted a
‘mittee to mske recommen atlons rqgardmg

1.

Lo Al b TEF I [
com..i"y

e ;settmg up of State (,ounclls

¥y o, ..;:44 FREI S

for “Higher’ Edﬁczi bn 4s Per the aforédid Natiomal Policy: . , ,m‘

AND WHEREAS the sa.ld commi

ing-need fo1

]:
Educatiod at tﬁ‘é Sta.tg '1evq1 add ¢ ¢o-0i ma 1on of rState levet préEfammeg wuh‘ s

thosc of the

N’D WHEREAS%« Univerity Qs Ciiiiigion 1;;§ afax ,,
4 Uéﬁnéﬂs féi‘ Hlﬁher Educétioa ré%"m-"’

endcd that ,there 15 a prcs&
i ifeetive mah}nngry, 1o#: pr motlon and co-ordiniation of Higher

#LW)» .

1

m !
U versntv (:}ranté Oo :%lf‘f ;»MI ;m e

d ’ (Jthéi

idelines for settmg Hp ' of :Btdte’

" Fonded by the salid-cORBRLEEE Y -

AND »WHEREAS thex Stuw. Fovéinment: have acéordlnglys- decided ‘to * ‘esta-

22 b)islvia State..Council fon-Hightr Bdviention s reconimendud: it the Nékgzﬁm
- Policy on Education ‘of the Govemment of Indla and by 'ehe Umverslty

o ;Corhmxssnon y

"1“"1-:»' oy thgg

i 31‘345.‘;;&1&@«%;# T R
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10wty o, -BE it enacted by the Leglslatlvc Assembly of the State of Tamll Nadu iti ‘the'’
: ‘Forty-third Year of the Republic of Indis as follows :—

S (1) Phis Al sty b eatled the Famil Nud St&te Conneit for Ibgher
Nﬁpﬂdcdﬂ % Lduf,atls)nj Act$1992 o , o T |

| commence-
/ mvnt, . :

! ( 2) Tt extends to the ‘whole of.the Sta,te .of T'am;‘l‘NAgdu.

Cos l : ‘f"
' ", (3) Iy apphes to all thc Umversmes, colleges and mstltutlons oI hlgher

educatlon

(4) It s,h:ll come mto force on such da,te as the Government may, by
notification, appomt; )

Mniﬂou 2 In thxs Act unless the context othe.rwm requ1rcs,—— i

G ey llege ” means any college or any instituticn mamtamed or
o .zpproved by or affiliated to, amy University and providing courses of study
for adrission to' the exa;nunatxon of ‘the University and includes autonomous

eollege ;

‘ “ Council ” means the Tamil Nadu State Council for Higher Edu
cation established under section 3; _

(¢y** degree ” means a degree in Arts, SCIGDCC, Co ! ’I‘eadung,

Management Science;” Oriental Languages, Engineeri ologv, Law or
eh. othcr degxee recogmsed by ‘any University and mcludes a post.-gm-aduate

-3
* diploma ” means any dlploma awarded by a.ny Unnersxty but

dves not inclyde a certificate ; ; ,
o (.Avemment ” means the State Governmcnt

- (f) “ hlgher edueatxon » means cducataon, wasther profcemona,l tzech-
L OF otherwxse, leadmg to ‘the' obta.mmg of a.ny dega'ee or dlploma fror“
any Umverqtty N - p '

\(m/m)stltutmn of higher education ” means an mstltutnon eonduct,mg
- any. course of stidy 'in higher education, which is s,ppmvad as sueh by the.
Government in consaltation with the Councll Vo .

Lh) member ineans a member of the Councll a;nd | includes the

. ber'
T e e r D BN

e ) ¢ regulatmnﬂ ” means t.he regulathons made by the Council undm
this Aet ;

(i mvemty ” means the Madras Umvemty, the Annamalai Univer-
srby, the Madurai-Kamaraj Umvermty,, the Anna University, the Bharathiar
University, the Bharathidasan Umvm'mty, the Tamil University, the Mother
Teress. Women’s University, the Alagappa University, the Manonmaniam
Sundaranar: University or- such other University that may be established “im-
the ‘State. of Tamil Nadu under any law.made by the: ngmlature of the State
of Tamil Nadu to whlc.h the University Grahts ‘Cominission Act, 1956 apphes

-

k). University - Grants.. Commission 7 maeans the University  Grants -

?&milm;g&gn estabhdxed nnder Wm&*oﬁ the Hnwerquty Gmnm Comxmssxon Cen;u Act !
8 3 . RO St it ] nl;;___J;A [ {5 oo ””"".’i,' ..s-.., :

Chalrman, the: Vlcc-Cha.lrman, the Member—Secretary and the co—opwd mem-

Al

Centrol Ait 3¢
T
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3. (1) TheI{ shall be established a Council by the name “the’ Tamil Nadu Bstabhahment of -

State Couneil fow Higher Education . mgbﬂ Etg:;
cation. ..
(2)‘43 Councll shall be a body corporate having perpetual succession -

and a common seal and shall sue and be sued by the said name.

(3) The headquarters of the Council shall be located at Madras.

, 4. The Council shall consist of the following members, nmnely — C°mP°&t10n ot
o @) the Minister in-charge of Education, who shall be the Chalrman, ST
E ez-officio ;

(ba)/tie Viee- Ohmrma.n. appointed by .the Government from among
‘persons ‘having experience in the fleld of education.; -

(c@ Secretary to Govemment 1n-cha.rge of Edu.ca.tmn, ew-oﬂ' cto,
(2 the Sem'etary to Government m-chatge of Fin&noe, ex-oﬂ‘iao;

(g)xche Secreta.ry, Umvers:ty Grants Commxsspon or hxs nommee,
eg-officio; ... . . : P S B

;

(f) the Dxrector of Collegiate Educa.tlon, ex—oﬁicw |
y*)'/ Dxrector of Techmca.l: Eduea.tlon, ez-oﬂiow ‘ WM /

AN

, - (h) one; member nominated by the Govemmnt from a.mong the em,ment ‘
4 academmlans or educationsl administrators; - | R

v,

T (1) ‘one mémbert nomma&ted by the Government from 'f,‘fmon,g the enn- 3t
nent sclentwm or engineers; @ - T
) E ._~"(§) one membcr nominated by the Governmen{; from ‘améng mdusma-
' llsts of thh repute who have contributed to the cause of h.lgher educa.txon :
. (k) tvso members nominated by the Government from among the Vice- R,

'—éﬁancellors of the Universities mcludmg Vlce Chancellors of - Centra.l Umve‘ v e k2
-gities' in this State, if any; ,

4

5 (Z) not more than three emmsenb educa.tlomsts co-opted by the 0(41111011
JAnd PR I R AP ‘v"’j}.!“ i

'
!

.(m) a full_time Member-Secretam a.ppoin_ted_ by the Governmem,

. .t . . . . ’,':,_:;‘,' . :’:"4 b.;gg@i

.5 A person sha.ll be. d.lsqua.hﬂed for bemg appomted as Vlce-Chanrman .
-op. for b;nn%l nommated or co-opted 8s.a member. of the: .Coungil or “for, bemg 3‘ cmn
suck Vice-Chairman or nominated or wopted member, if—. o0 ‘

- 2

(a) he 1s oE unsound mind ; o : N

."*’-‘-(b) he:is an- aJpphcant 10 be adJudmted as msolvent o is an’ undls-
&ha:rged msolvent P : e

{e he has been senﬁeneed for any oﬁenee mvolvmg moral tnrplf:uﬂc
Punishable under any- law with impeisonment, such senterice not having'been

a.nnulled and a, penod 9£ ﬁve years. has ek elapsed from, the date of explmtlon &
of tHe sentenee, R

6. ‘: £ ;

UEE ‘,2.1,.,'”; "

(d) ‘he m”a pald omcer or it onee of the Counml ﬂ, 0l

. ) ". g AR AN A At ¥l LRI Al Y PR AT

i o U(e) hé incurd such other" dlstwahﬁcatlons :,\s‘nm,w,J be presc
Government. '

(A C-~up) IV-2 Ex. (415)—1a

1 Act 3
6.
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y'fm and wn.dl 6, (1 ). The Vlce-'Chalmla.n and the nominated and co-opted members shall -
%%E'V‘idca -Chscrv.“:fe ho]d qﬂice for a term of three years and shall be eligible for re- a&ppolnfmCIlt b, &
man and... or re--momination or co- option for a further term of three years : a B
nominated . 1 £ 3
and co-opted ) Prowded that for the purpose of this sub-section, a person who has hc .
members. ofﬁ(.e ag Vice- Chaarman or a nominated or co-opted member in a casual vacancy .
for a period of not less than one year shall be deemed to have held office for 1
a full term of office.
(2) The Viee-Chairman or the nominated or co-opted member may, by 1
writing under his hand addressed to the Government or ‘the Couneil, "as the
case may be, resign his office but he shall continue to hold office until his
resignation ‘s aecepted -by the. Govemment ‘o, as the .case may be, by the
Council. N ‘ o
(3) Subject to the provisions of this sectxon, the termy and condmom-
of service of the Vice-Chairman and thé nomirated and co-opted membexs shall
"e buch as may be prcscrxbed ,
. (4) The Vice-Chairman shall exerclsp such powers and perform such X
function’ag may be préseribed:, T ro v oo 3
Ter mm’!“ of 7..(D Thc terms and conditions of service of the Member-Sccretary 9ha11
:giq%::; “be ‘such ‘as’'may be prescrxbed
émq. (2) The Mcmber-Secretary shall exefcise the powers and perform the
functions conferred or: vnposcd‘ on lum unqer t}us Act‘and such othcr powers
and funetions as ma} be preseribed.’” : i
Removal -from T 8 If at any tlmc, lt appears to thc Gove.rnment that the Vice-Chairman

m or-a: nonunated or co-opted member has shown himself to be unsuitable for
' office”’ orvhas been- gitilty of miscondiict-or neglect which renders his removal
ex'pedlent, the Government may, after giving the: Vice-Chairman or such nomi-
. ated or ‘co-opted member, as the case may be, a reasonable opportunity of
S s‘hdwmg canse;s by nbtifitation, vemove- thc*Vxeic Chairfian’ ‘or such nommu.ed

or’ c'o—dpt&i member; o8 the case’ ﬁlay" b from the offiee . s

"'",,",f,.,""vf:,m : 3 If a casual -vacancy oceurs in the otﬁce of t,he Vlce-Chaeran or of a =
nominated or co.opted member, either by reason of his death, reslgnatlon, .
" rermoval or otherwise, such vacancy shall be filled up, as soon as may be, by the

. 'Goveriment. 6r: hy: the . Councilivag the eass:may bé and such Vice-Chairman o

nomina.tcd or co-opted member shall hold office only for the remainder of the -

"term ifor which the person whose place he fills would have been the Vice-

_ Cha.immn wv, a mﬁnmatcd or’ w-optcd"me‘mbev "ak the’ *cése may be.

l)Tha mnatoftheCouncllshallbeto'(rdl te and dete
T zgg hﬁt iﬁktt&ml??t{ T4 For "ed{i’thgﬁi P or ?‘gn%an 1eniiﬁ:n:::§
bt MWoNs V- accordaied wi t?f’t:!x1 Bliited TéHi¥3 %& tﬁe U ‘x"‘e ‘itY’

Grarits l‘ommlssuoi\‘froﬁz'ﬁm& %“ﬁ“? - mmr.;« ML

(2) ‘Subject to the provmons of sub—sectlon (1), the Councxl shall-

(a) prepare consolidated programmes in the sphc of }ugher educu. = |
tion in the State keeping in view the overall priormes n:x?d perspectives, of - 4 |
U&]ﬁ’&’i %dm tion nthe ‘State and the guidelines issued'by ! the- tUmvemty

; onu,y‘l(ﬂ&on and assnat in theip: lmplemcmauon crris b oty SR g

{ irpoe L a’.
(‘7)) ‘alisist” the Umvermty "Grinta IComml;ssm;n in respeet of. detcrmr-

nataon and ‘maintenance o£ seand d
necosary; .. . Ms an sulggeft \r‘el‘n?dla’l aeﬁtl‘on ﬁwhcrever

+ D ;‘ 'v/.!\. ey e

e %tate(’f‘z “"‘0.1,( per@eetm -plang £ o};' flcvelopmp,n,i of. hlghcr cduc&tlon in

/ . ? i
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15. (1) The accounts of the Council shall be maintaiaed in such manner Annual Accounts
and in such form as may be prescribed. The-Cotineil shall prepa.re an. annual and audit.
statemcnﬁ of accounts in such form as may be prescmbcd

(2) The accounts of the Council shall be audited ‘atleast once” ln !k \/]
ycar by such auditor as the Government may appoint in this behalf!

(3) The audltor appointed under sub-section (2) shall, ‘for .- purposes )
of aud]t have such rights, prxvxleges and authority as may be prescribed. -

7" " (4) The Member-Secretary %o the Counicil shall cause the. audit report
to be printed and forward a printed topy thefeof, to each member ‘and shall \4 :
place; such. report ;before™ the Couneil . for\conmderatlon at. 1’r,s next _mecting. o

(5) The Council shall take appropriate action forthwith to 1'emedv
any. defect or u'regulanty that may be pomt,ed out in the 3.’lldlt report

©(6) -The accounts of ‘the Councﬂ as cert,lﬁed by the audwor together -
thh the ‘audit repors along with. the remarks of the Couneil thereon sha]l be
forwaxded to the Govemment w1th1n such tlmc as may be prescribed.

(7) The Govcrnmcnt may, by order in. wrxtmg, direct the Council to
take such action as may be specified in the order to xemody, ‘within such tinie
as may -be specified:therein, the defcets; if any, diselosed in, the audit report,
and the Counecil shall comply with such direction. - O P TI Pa

‘&;

16, The Counc',ll shall, ‘as soon as may be; after the end of each financial Annual report.

veor prepare and. submit to the Glovernment, before such date and-in.such
form as may be prescribed; a reporf giving a‘n aceount of -its activities. during
the previons ycar and the report shall also give an account of tha activities,
if any, which are hkcly to be undertaken by the Council in the next financial
year and the Government shall eause every such repors to be laid ‘before the
Legislative Assembly as soon as may be after its receipt. A  copy of -the
ammal report ‘shall also be forwarded to the Univeisity Grants Cormmmsuon. ;

. The Governmend may issue to the Council such directions ag in their Power to jssue

opxmon, are necessary or expedient for carrying out the purposes of this Aect
' and the Councll shall give effect to all such directions,

v - 18, The Council shall have power to act, not:wmhﬁtandmg any vacancy -Proceedings of
in the membership, or apy defect in the constitution th.reof, and the proceed- Wﬁéﬁlﬁm. to
ings of the Council shall be valid notwithstanding that some person, who was
not entitled to be a member had sat, voted or otherwise taken partin ‘the

proeeedmgs of tha Councll

W ‘19, The Chairman, -V1ce-0ha.mna.n, members, the Member-Secretary and Members and
ou.cr employees of the Council shall be dwmed when acling or' purporting emp;%eu of -
to act in pursuance of any of the provisions of thls Act, or any rule or regu- to be public
lation or order or direction made or issued under this Act, to be public servants servants, -
within the meaning of section 21 of the Indian Penal Code T

20. No suit or other legal proceeding shall lie against the (lovernment, Protection of
the Council or any member thereof or any employec or person acting under :“""’:od“?’.‘;‘h
the direction of the Government or the Council, in respect of anything which: ne a
is'in good faith donc or intended to be done in pursuance of this Act or any

rule; regulation, order or dlrecnon made or issued under this Aet.

21. (1) The Govemment may make rnle@ for carrying out the purposes [Power to
make rules,

of thm Act,

(2) Every rule made under this Act or an crder made under seohon t)ﬁ\ 1 ‘
shall, as soon’ as possible after it is made, be placed on the Fable of the Leg!s' '
huvc Assembly and if, before the expiry ‘of. ‘the semvion n which it is w0 ¢
laeed-or the next' session, the "Assembly “makes any - modxﬁcatmn in ahy such

rule or ordor, er the ‘Assembly decides that the rule ‘or orer ‘shouid not be ff
\ . ; y

iy s

RN
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iiadé, the Tule or order shall thereafter have effect only.  in. such modified
form or be of no effect, as the case may be, so, however, that any such modifi-

~ cation or annulment shall be without prejudice to the validity of anything

previously done under that rule or order.

. 22, The Council may, subject to any rules magde by the Government and
with: the 'previous approval of the Government, make regulations for carrying
out the powers and functions of the Counecil under this Act.

. 28. If any difficylty arises in giving effect to the provisions of this Act,
‘the Glovernment may, as occasion réquires, by order, not inconsistent with the
provisions of this Act, do anything which appears to be necessary or expedient
for the purpose of removing the difficulty: . -

N Provided fhat no such order shall be made after the expiry of two years
from the date of the commencement of this Aect.

Lo - (By order of the Governor)
S L MD. ISMAIL,.
e . . »
Secvefary to Government, Law Department.
y ,
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Tamil Nadu Act
40 of 1992.

The following Act of the Tamil Nadu L-~gislative Assembly received.the assent of
the Governor on the 17th June 1999 and is hereby published for general information:—

ACT No. 34 OT" 1999.
An Act to Amend The Tamil Nadu State Council for Higher Education Act, 1992.

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth
Year of the Republic of India as follows:—

1.(1) This Act may be called the Tamil Nadu State Council 1or :*sher Education
(Amendment) Act. 1999.

(2) 1t shall come into force at once.

2. In section 4 of the Tamil Nadu State Council for Higher Education act, 1992,
after clause (b), the following clause shall be inserted. namely:—

“(bb) the Secretary to Governor, ex-officio.”.

(By order of the Governor)

K. PARTHASARATHY,

Secretary to Goverament,
Law Departinent.

-

Short title and
commence-
ment.

Amendment of
section 4.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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